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MEGHALAYA LEGISLATIVE ASSEMBLY SECRETARIAT

NOTIFICATION
The 4th March, 2022.

MNo.LB.3B/LAJ/2022/3. - The Registration (Meghalaya Amendment) Bill, 2022
introduced in the Meghalaya Legislative Assembly on the 4th March, 2022, together
with the Statement of Objects and Reasons is published under Rule 71 of the Rules of
Procedure and Conduct of Business in the Meghalaya Legislative Assembly for general

information.
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THE REGISTRATION (MEGHALAYA AMENDMENT) BILL, 2022
A

BILL

further to amand the Registration Act, 1908 (Central Act 16 of 1908) in its
application to Meghalaya

Whereas it i expedient further to amend the Registration Act, 1908 (Central Act 16 of 1908)
hereinafter referred to as the principal Act in its application o Meghalaya to provide for the power to
remit or reduce the fees payable on registration of documents for a particular class of cases or persons
and a particular class or classes of instrumenis:

Be it enacted by the Legislature of the Stale of Meghalaya on the Seventy-third year of the
Republic of India as follows:-

Short title and
commencemant.

1. 11} This Act may be called the Registration {(Meghalaya Amendment) Act, 2022
[2) H shall come into force with immediate effect.

i":'::l_;::_ new 2 |n the principal Act, afier the existing Section 78 a new Section 78A shall be inserted,
o
namely:-

“TBA. Power to reduce or remit fees. - The State Government may, if in its opindon it is
nacaessary in the public interest so to do, by order published in the Official Gazette, reduce
or remit the fees payable in respect of any of the matters enumerated in clawses (a) to (i) of
Section 78, either generally or for any particular class of cases and in respect of persons
generally or of any particular cless or classes or persons, or in respect of any particular
class or clasees of instruments.”
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STATEMENT OF OBJECTS AND REASONS

It is mecassary to further amend the Registration Act, 1908 {Central Act 16 of 1908) in its application to
Meghalaya to provide for the power to remit or reduca the fees payable on registration of documents for & particular
class of cases or person and a particular class or clesses of instruments in order to encourage registration of
immaowable proparty in the inter-state border areas.

Hence this Bill.

JAMES P. K. SANGMA,
Minister-in-charge
Registration & Stamps.

AMDREW SIMONS,
Commissioner & Secratary,
Meghalaya Legislative Assembly:

FINANCLAL MEMORANDUM

The provisions of this Bill when enacted and enforced will be administered by the staff of the Registration
Department and no additional expenditure will be necessary for the purposa.
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